FORM B
s YR MNOUNCEMENT
Regulati the Insolvency d
g {Liqglda:?on Pmcn;)mgwarrrloﬂf %15‘ o
FOR THE ATTENTION OF THE STAKEHOLDERS OF
SUN-POWER METALICS PRIVATE LIMITED

Office No-810, Tandice

office
and principal office (if any) of Rd,NrDarpan Tele
Corporate debitor |

L3 Lastdatefnrmisslonofdain's

Notice is hereby given that the Nationa| Company Law Tribunal, (Court Room No.1, Mumbai
Special Bench) has ordered the commencement of liquidation of Sun-Power Metallcs
Private Limited on 21.04.2025, (NCLT Order Communication receiveg by Liguidator on
30.04,2025)

The stakehoiders of Sun-Power Metalics Private Limited are hereby called upon to submit
their claims with Proof on or before 29th May 2025, to the liquidator at the address
mentioned against item No. 10,

The financial creditors shall submit their claims with Proof by electronic means only. All other
creditors may submit the claims with the proofin person, hypostorbye#ectranlcmeans.
Submission of false or misieading proof of claims shall attract penalties,

Incase a stakeholder does not submit its ¢laims during the liquidation Pprocess, the claims
submitted by such a stakeholder during the corporate insalvency resolution process under
the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2018, shall be deemedto be submitted under section 38

Milind Kasodekar

Liquidator

Reg No., IBBI/PPA—DOQ/IP-NO. 011672017 18/10285

Date: 02/05/2025

Place: Pune
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FINANCIAL EXPRESS

m TO WHOMSOEVER IT MAY CONCERN
NOTICE o e 1 e m e = Thes is to inform the Ganaral Public thad Following Share Certficate {s)of SHREE CEMENT
nNYilve “"IMIPORTANT" TRENT LIMITED LIMITED, Registered Ofice BANGUR MAGAR, BEAWAR-305301 DISTT. AJMER,
Hodice is hereby given that the Certificate(s) for the under mentioned Equity Shares of the Company gistered Office : BOMBAY HOUSE, 24 HOMI MODY STREET, MUMBAI, MAHARASHTRA 400004 RAJASTAM, having registared office Marme (5] of the following Shareholder () ashave
hawe been lost / misplaced and the holder(s) / purchaser(s) of the said Equity Shares have applied Whilst care is taken prior to acceptance of NOTICE is hereby given that the certificate(s) for the undermentioned securities of the Company bl Sl vk
ta the Company to issue duplicate Share Certificatefs). advertising copy, it is not possible to verify hasihave been lostimisplaced and the holder(s) of the said securities | applicant{s) has/have Folio No. | Name of Shareholder| Certl Nos.| Distineive Nos. |No. 0f Shares|
Ay person wh has a claim in respect of the said Shares should Indge the sarme with the Company its contents. The Indian Express (P) “ﬂ]’{”‘dmm E;T“”g 'f" HI‘“E d“pﬂ""zﬁﬁm' 5 ﬂrrltl poiids e i scLozosts | RAJPAL SINGH 25393 | 2447741-2447790 50
at its Registered Office within 21 days from this date else the Compaty will proceed to issue Limited cannot be held responsible for Y PMESAIL AN AR SN D IREPACL 0T Ut B SeCTIERE ShOUID Scuasauch ccamom( 0 SETHI | 33910 154173281.11173300 50
; : : : | h ; | d Company at its Registered Office within 15 days from the date, else the Company will proceed to 33813 50
duplicate certificate]s) to the aforesaid applicants without any further intimation such contents, nor Ior z]acny 0SS or amagﬁ issue duplicate certificatels) without further infimation, 35843 :::;i:::::::sﬁ 50
Folio No | Name of No of Distinctive | Distinctive | Certificate | Certificate incurred as a result of transactions wi Name{s| of holder|s) Kindof | FolioMo | No.of [Certificatel Distinctive 10944 Frrs 50
Shacaboldar:  |Shacer  |MotErds IlceTe: - INackeoat: | Bneta companies, associations or individuals {and Jt. Holder{s), if any {Securities & Securities  No. Nos 11474951-11475000
advertising in its newspapers or | face value | : bai 38350 liiq?szs'l-*mrsm Esunn
SA02993 | Achyut Moreshavar | 100 ATINT | IGATII0D | 2474 24744 Publications. We therefore recommend SAVITRI DEVI MALANI Equity |LKSD012T41( 140 6379 6110661 to — :
Vaze & (handa that readers make necessary inquiries Rs.1/- H'IUEEU The Public are hersby ::5|!J1||:|ne:| apgainst purchasing or dealing in any way with the|
Achyut Vaze \ before sending any monies or entering Sdi- above referred shars certificates. _
SAD2993 | As above 100 38208401 3870050 479496 42905 mto any agreements W|th advertlsers or SAVITRI DEVI MALAMI “:LA'MAH ANy PEFE0N WD has any chalm In respact of the sald share cenlficate’s shoubd |I:II:|Q'E
= otherwi\ée gcting on an advertisement in P - Mumbai 3-4-558, FLAT MO 206, METRO PILLAR NO 1154, such claim with the Company orits Registrar and Transfer Agents MUFG INTIME INDHA
SA04593 | As above 54 B2RERIGT |EIHEH5EI 196673 156674 any manner whatsoever n:}?_-m'-l;g !a[iiﬁ STELLAR RESIDENCY, NARAYANGLUDA, PVYT. LTD., G-101, 247 Park, L.B.S. Marg, Vikhroli {West), Mumbai, Maharashira,
Name of Sharehalder(s) : Achyut Moreshwar Vaze and Chanda Achyut Vaze, ) I L H?W 400085 within 15 days of publication of th!s nidlca ?iter which no claim will be]
: entartzined and the Company shall proceed to issue Duplicete Share Cerlificates's.
Name and Registered Office address of Company - Place: Mumbai Name of e Apolicant:
ppl
Timken India Ltd, No. 35-42, Blectronic City Phase |1, Hosur Road, Bengaluru FROCLAMATION REGUIRING ATTENDANCE NOTICE Date: 03M05/2025 RAJPAL SINGH SETHI
Dated : F04/25 OF DEFENDANT o ; : § : -
{ORDER V, RULE 29 of the Gode of Clvil Procedis) Natice is herelry given that the Certifiate]s) lnr[he underlmentmned _Eqmr}.r_ﬁharesuftl're Company NOTICE
IN THE COURT OF 5H, SURINDER S, Rathi, LD. have been lost / misplaced and the holdesis) / purchaser{s) of the said Equity Shares have applied NELCO LIMITED
DISTRICT JUDGE (COMMERCIAL COURTI-H1, to the Company ta issue duplicate Share Certificateqs). . _
CENTRAL DISTRICT, ROOM NO. 310, TIS HAZAR Any pesson wha has a daim in respect of the said Shares should lodge the same with the Company Regd. Off. Plot No EL 6, MIDC, TTC Industrial Area, Electronic Zone,
CASE Hﬂﬂﬁhﬁmm at Its Registered Office within 21 days from this date else the Company will proceed 1o issue Mahape Navi Mumbai 400 710.
LADEEL IMPEX LIMITED duplicate certificatals) to the aforesaid applicants without any further intimatian, Notice is hereby given that the certificate[s] for the undermentioned securities of the
e HMl'IEUMR Y Folio No | Name of Mo of Distinctive | Distinctive | Certificate | Certificate Company has/have been lost/misplaced and the holders[s] of the said securities /
AUTHU M AUTH U M |NVE STM ENT & |N FR ASTRU CTU RE LIM |TED TaL Shareholder Shares  |NosFrom |MNosTo Hos From | NosTa applicant[s] has/have applied to the Company to issue duplicate certificate[s].
e e et g Womer: Ragiin Proof My Liand Tragens &t 4 7 Any person who has a claim in respect of the said securities should lodge such claim with
Registered Office: 707, Raheja Centre, Free Press Journal Road, Nariman Point, Mumbai-400 021. Isl Fleor, Shap Ko 21, B/8, Did Hanuman Road, ADTZ74Z | Achyut Mareshwar 5offls 10 | 27588386 27968410 (50002402 | 5C002404 , . ) L ) .
Ph.: (022) 6747 2117 Fax: (022) 6747 2118 E-mail: info@authum.com DEMAND NOTICE Kabadeyl Mumins, Msherashira-2 000003 Yaze & Chanda the Company at its Registered Office within 15 days from this date, else the Company will
= ' ' ' WHEREAS the Plainlilf has mstifuted asuil miafng tn a Achyut Vaze proceed to issue duplicate certificate[s] without further intimation
Whereas the borrowers/co-borrowers/guarantors/mortgagors mentioned hereunder had availed the financial assistance from cormmernial. cispote against youl and you are haredy == . —
Authum Investment & Infrastructure Limited(“AllL”) (Resulting Company pursuant the demerger of lending business from summoned 1o file 8 wrilten statement within 30 days of Mame of Shareholderis) | Achyut Moreshwar Vaze and Chanda Adhyut Vaze. Name of the holder Kind of Securities and | No. of Distinctive No.(s)

Reliance Commercial Finance Limited (“RCFL") to AllL vide NCLT order dated 10.05.2024) We state that despite having availed ::*nf:”qff_fl:r ngg;::}ﬁﬂnﬂl":ﬂ“mﬁ::’gif i ';E Mamne and Registered Office address of Company face value Securities

the flngnglal assistance, the borrowers/ guarantors/ mortgagors have committed various 'defaults in repayment of interest diiys, you shal b allowed 1o Sle the switken statenen on Cummins India Ltd., Cummins Offica Campus, Pune 411045, Ravi Kanaiyalal Sheth & Equity share of Rs. 10/-| 250 2125061 - 2125310
and principal amounts as per due dates. The account has been classified as Non Performing Asset on the respective dates wuch olher day, a5 may ba specied by the Courd, for - £ ; ;

: . . . S . o . {ated : 29/04725 Amita Ravi Sheth
mentioned hereunder, in the books of AlIL in accordance with the directives relating to asset classification issued by the National fE'EEDI'ISl:'hB;BD:I'ﬂBdIWI':ﬂIHJ and on payment of such Ravi Kanaivalal Sheth & Equity share of Rs. 10/--| 100 2511051 - 2511150
Housing Bank, consequent to the Authorized Officer of AllL under Securitization and Reconstruction of Financial Assets and ;ﬁgﬁ‘?ﬂr‘;: '-;:'iﬂnﬂl'l!i";f;ih':r”;e"“ﬂ ﬁulgm?r-m tf;a;' Amita Ravinheth '

. . . . . . i 1 e

Enforcement of Security Interest Act, 2002 & in exercise of powers conferred under Section 13(12) read with Rule 3 of Security iy o o hndried i Suenty e Srom the dats of PUBELIC NOTIGE Ravi Kanaivalal Sheth & Equity share of Rs. 10/-| 50 14384757 - 14384806
Interest (Enforcement) RL_JIes, 2002 issued Demand Notices on respective dates mentioned herein below unc.ier Se_ctlon 13(2) of servion of summons, vou shal orfaith the fight fo fil the TO0 WHOMSOERVER IT MAY CONCERM / _y
SARFAESI Act, 2002 calling upon the following borrowers/guarantors/mortgagors to repay the amount mentioned in the notices written stsfment and the Caurt shal| not afiow the wrillen This g 1o infam the General Public that fallewing share certificate of COLGATE-PALMOLIVE (INDIA) AmlFa Rav! Sheth _
together with further interest at the contractual rate on the amount mentioned in the notices and incidental expenses, cost, i_‘ril'-'E*""Efl'-‘r:'IJElﬂl'ii'“'=|’IT'E'_I=1“2.‘r : : LIMITED Office at Colgate Research Candra Main Straet, Hiranandan: Gardens Powai, Mumbai-400 Ravi Kanaiyalal Sheth & Equity share of Rs. 10/-| 50 15721891 -15721940
charges etc until the date of payment within 60 days from the date of receipt of notices. The notices issued to them on their last “"”’f’;l: Hﬂl::\::l‘;:ﬁnll? :é‘ Eé"_‘:;:ﬁ'::‘ﬁ"-” by 8 076, Maharashira registerad in ihe name of the following sharshalder have been lost by them. | Amita Ravi Sheth

known addresses have returned un-served and as such they are hereby informed by way of public notice. et ateAs Rt o o el e s soil |5 [ Wame of the sharehelder 'Fr?ﬂu 'E"ertril'ma!e Distinctive Number [Ro, of shares| | Ravi Kanaiyalal Sheth &  [Equity share of Rs. 10/-| 200 | 15736557 -15736756

- : i 2ty Ma. &, 8. i i
Sr. | Loan No. / Name Of The Borrower / Address | Co-BorrowerAnd | NPA | Date Of Outstanding Loan Amount IHCERATNG. AV S, G I ENCT UREROAI O] ) . _ L - Amita Ravi Sheth _
No. Guarantor Name | DATE | Demand Amount E&Eﬁf ;Efﬂfu:“j“‘“:a;ﬁ I"'u“;f:j'“l::;ﬁ}“"__- g: EEDI'*_EHE Bhaba 531753 Eﬂiih -1E;.?5;ED5—15135‘T:|[:;+ 100 Ravi Kanaiyalal Sheth & Equity share of Rs. 10/-| 50 15781527 - 15781576
Director Name Notice I]H!!' il BOGLETErS i YOUT PUSSEESION 0f POWET UpUN 11 EE:lhp'EIIE Bhatia 5?1?33 E:I:;:IE ‘!11.2 | |T"-:|§E-1121'|.f_5l 200 Amita Ravi Sheth
1. | RLHLMUMO000108134 /| SANDEEP BAJIRAO 14-10- | 10th | Rs.37,41,832/- | Rs.25,54,674/- *::;;FJ' _D?nﬂ;ﬂ"wﬂhﬂuff:t_ﬂg :;r?réiﬁfaw-gfh:j 2 Sabihyala Bhata S3TEY | 2037616 1,452134:2-.: 3“553"“' 3;] Ravi Kanaiyalal Sheth &  |Equity share of Rs. 10/-| 50  |22640708 - 22640757
BAJIRAO JAGTAP, Flat No 701 TUKARAM 2023 | April (Rupees (Rupees Twenty et whathar i Lr il ; A 3 Amita Ravi Sheth
; . . et whether in your possession O power of not a8 . : ; T _
7th Floor Status I, Yeshwant Nagar JAGTAP 2025 Thirty-Seven Five Lakh Fifty Four evidence insuppor of yourdedence or daim lor sabo¥ ar Tr||‘E Phh';’-"jfiﬁ“'?“fbb' cautoned against purchasing ar dealing in any way with the above refamed Ravi Kanaiyalal Sheth & Equity share of Rs. 10/-| 100 12786854 - 12786953
Vakola Santacruz East Mumbai Lakh Forty-One | Thousand Six Hun- cerrter-claim vou shal e such docutments in a list 1o ij.'nar::rﬁsfn;'l ::L:i?san el et of e sl shaié carticaials should Indpe sughclaim witiia| | Amita Ravi Sheth
Maharashtra-400055 Also At: 9A/20 Th d Eight | dred And Sevent b annexied In the wrien stalpment FIPHEDELND G R i) ) I gy i b bt , : -
|n3i;:]raAsi'r";23 Colony K:I?na Santacruz Huggfeadns Thligll'ty- e FOLTF Or:el;;an Y Take notice that. in default of your appearsnce on that|  |Company or its Registras and Transier Agenls MUFG Intime India Private Limited, C-101, 247 Ravi Kanaiyalal Sheth & Equity share of Rs. 10/-| 50 12202004 - 12202053
East Mumbai Maharashtra-400029 - Two Only) day befare mentioned, the suit wil be heard and PFARK L.B.5 MARG VIKHROLI WEST MUME&(-490083 within 15 days of publicalion of ihis nofice Amita Ravi Sheth
y delammined i your alisence. Given under my hand and afler which no claim wil be entarlained and the Company shall procead bo issee Duplicats Share Ravi Kanaivalal Sheth & Equity share of Rs. 10/-| 50 12292152 - 12292201

Description of the Mortgage Property: All The Piece And Parcels Of The Property Bearing Flat No. 701, 7th Floor, Status the saaiod thi Cour. on this 049,04, 2025 Carlificalas . _y

I, Yeshwant Nagar, Vakola, Santacruz East, Mumbai Maharashtra-400055 n-uln::_.lu:tgeql_:mumu:! Place @ Mumbai Namia of Lagal Claimant /;{nlta-l:\;;w Shgth : . . .

2. [RHHTMUMO000054234 & RAKESH 19-04- | 10th | Rs.2,83,53,633- | Rs.1,65,00,000- || L is Hazor Court, DBl | Dat ; 03.05.2025 Sabhyata Bhatia| | Place: Mumbal Ravi Kanaiyalal Sheth & Amita Ravi Sheth
RHHLMUMO000054221 / SHAILESH HIRJI NISAR, | 2024 | April | (Rupees Two Crore | (Rupees One Crore Date: 03-05-2025 [Name[s] of the holder[s]/Applicant[s]]
HIRJI NISAR, Flat No 1106 11th Floor C | SHEWATA S 2025 | Eighty-Three Lakh | Sixty Five Lakh Only) T—

Wing Krushal Tower Near Shoppers Stop | NISAR Fifty-Three Thou- | Rs. 1,35,00,000/- NITCO FORM B
M G Road Chembur Mumbai sand Six Hundreds | (Rupees One Crore - L PUBLIC ANNOUNCEMENT
Maharashtra-400089 Thirty-Three Only) | Thirty-Five Lakh Only) Registered Office: 3/A, Recondo Compound, Sudam Kalu Ahire Marg, Glaxo, Worli Colony,

Mumbai, Maharashtra, India, 400030. Tel: +91-22 25772800 / 25772790 RN Lia Y Lve NEROTREY i BRnticbicy. Do or il

Description Of The Mortgage Property:- All The Picece And Parcel Of Proparty Bering Flat No 1106, 11th Floor, C Wing, . viumbal, Maharashira, india, 40U050. 1l 791-2 : (Liquidation Process) Regulations, Z016)

Krushal Tower Co. Op. Hsg.soc. Ltd. Near Shoppers Stop, M G Road, Chembur, Mumbai, Maharashtra-400089 I|vane WWW '66 AND FOR THE ATTENTION OF THE STAKEHOLDERS OF

3. | RHHTMUMO000064059 & PRATIM 13-01- | 10th | Rs.1,74,38,785/- | Rs.85,95,274/- SUN-POWER METALICS PRIVATE LIMITED
RHHLMUM000063980 / YOGESH YOGESH 2023 | April (Rupees (Rupees Eighty e DR e S B, PO _ _

VINAYAK PANVELKAR, Flat No PANVELKAR 2025 One Crore Five Lakh Ninety (Rs. In Lakhs, except earning per share) Sk Ne. _ PARTICULARS Lo DETAILS

1701 17th Floor Oasis Sapphire Khopat Seventy-Four Five Thousand Three Months Ended Year Year L | Neme of Corporate Debibor | SUN-POWER METALICS PRIVATE LINITED

Opp S T Workshop Thane W Mumbai Lakh Thirty-Eight | Two Hundred And Sr. barticul : Ended Ended 2 | Dee of incomporation of corporete | 18012014

Maharashtra-400099 Also At: 45/6 Ramsmurti Thousand Seven | Seventy Four Only) No. articulars 31.03.2025 | 31.12.2024 | 31.03.2024 | 31.03.2025 | 31.03.2024 | dhetrtoe .

Suryoday Hsg Society Station Road Dombivali Hundreds Eighty- | & Rs. 67,04,726/- (Audited) | (Unaudited) | (Audited) | (Audited) | (Audited) 3, | Authority under which corporte | Reggistrar of Companies. Mabarshira Mumbe

Nagrik Sahkari Bank Station Section Five Only) (Rupees Sixty 1 | Total Income 10,371.32 |  8,517.29 7,254.31 | 32,774.41 | 33,008.28 | debtor i incorponied;’ Registered |

Ambernath East Maharashtra-421501 Also Seven Lakh Four 2 | Net Profit / (Loss) for the period before (289.84) || (18,702.35) (5,346.64) | (27,935.50) | (16,269.88) 4, |Compomata lbenthy Mo,/ Umided | US1GESH201APTC252505

At: Shree Sai Stone Crusher Shree Sai Stone Thousand Seven | tax and before exceptional items il 1 Lianiby Ickaneifcation o, of

Crosher Panvelkar Regency Near Father Hundred Twenty Six 3 | Exceptional items-gain/(loss) - | (47,314.92) - | (46,184.53) - | oorporate debiod i = L — = BN -
Angle School Thane Maharashtra-421501 Only) 4 | Net Profit / (Loss) for the period before tax (289.84) | (66,017.27) | (5,346.64) | (74,120.03) | (16,269.88) 5. | Address of he regisiered offfce | Office No 810 Tandice 65, Govindragar, AadheriFLra

Description Of The Mortgage Property:- All The Piece And Parcel Of Proparty Bearing Flat No. 1701, 17th Floor, Oasis 5 | Net Profit / (Loss) for the period after tax (290.47) | (66,017.27) | (5,341.06) | (74,120.66) | (16,297.19) arel priredpsal office G ary) of Pk e ey Testee Enchaan s, Anwibesn -6, It City,

Sapphire, Khopat, Opp S T Workshop, Thane West Maharashtra-400099 6 | Total Comprehensive Income (after tax) (301.38) | (66,013.15) | (5,314.59) | (74,130.63) | (16,288.66) | *P’-'W;'”? #““"’_‘f — ang;g}'r:mm1 Incka, 400093

4. [JIVARAM V CHOUDHARY ANADIDEVI | 14-06-| 10th | Rs.21,75,009/- | Rs.20,75282/- 7" | Paid-up equity share capital 2287220 | 718590 | 7.185.90 | 2287220 7,18590 S | R e e
LOAN No- RHAHKLY000032530 CHELARAM | 2024 | April | (Rupees Twenty | (Rupees Twenty (Face Value Rs. 10 per share) T e el o 7 e
490 Ranivad Ki Dhani Bhadrajun Ta Ahore | CHOUDHARY, 2025 | One Lakh Seven- | Lakh Seventy Five 8 | Reserves (excluding Revaluation -1 - - 1,790.12 | (58,402.56) of Comporate tabtor by Licyuidator an 30/04/2005)

Dist Jalore Jalore Rajasthan-343001 CHELARAM ty Five Thousand Thousand Two Reserve) as shown in the last balance A Tl niareion o [ e — =
. : - ; sheet of the previous year ;| [RAE NG TogRIEDOn MUeE Hagode
Also At: Patel Electrical And Hard.Ware VIRAJI Nine Only) Hundreds E|ghty 5 = 2 ; : al fhe ||-"i'|:'='¢"¢.ﬂ'|‘\-':|' [I"'::'rl"ﬂ*l-!:ﬂill ERIPA-O0E PN 0116201718/ 10285
Stores Shop No 06 Sec 9 Neelsanskruti Chs | CHOUDHARY Two Only) arnings per share acting s liauidatr
New Panvel Panvel Plot No 45 To 48 Panvel ! (before eXtraOrdlnary |temS) E il biollots i ra S Sl e — L e e
Panvel Maharashtra-410206 SONI (of Rs. 10/- each) (not annualized): | B Adkdrass and e-mail of the 1;"'"-1 FI-:.mr. Sla't'l‘aﬂ""’ﬂmm T .'l"ilfﬁ‘am'ﬁ"
Also At: Flat No 203 2nd Floor B Wing | o oot ¥ (a) Basic (0.16) | (26.03) (6.28) (28.11) (22.68) guidatar, & regstard with the | Colomy, 2'1“-; : Saﬂai:nﬁ Eﬂ- Fune 411130
Gurukul  Residency S No 144 (Bid)3 | CHOUDHARY (b) Diluted (0.16) | (26.03) (6.28) @81)|  (22.68) B Emalt: miind)ceod TR0
144(B/6)4 Vichumbe Taluka Panvel Panvel The key data relating to standalone financial results for the quarter and year ended March 31, 2025 I0. | Adkdress and email Io e (sed | Third Faon, Sabagid Asarirents, 77, Vigsanagsr
Maharashtra-410206 (Rs. In Lacs) far cormespondence with the Colarmy, 2147, Sadashiv pesh, Pune 411030

Description Of The Mortgage Property:- All the piece and parcel of the construction and/or Flat No. 203 on the 2nd Floor in Three Months Ended Year Year ligickbepr Emall; miind keesgvkemSkmdses com and

Wing B admeasuring 372.52 Square feet or thereabouts (Carpet Area) equivalent to 34.62 Square meters (Carpet area) in the Sr Feo Onths =nee Ended Ended | | SasunpovenmetalicsiEmal com

Project known as “GURUKUL RESIDENCY” constructed in (1) Property bearing Gat No 144, Hissa No. 4, Area admeasuring No.. Particulars 31.03.2025 | 31.12.2024 | 31.03.2024 | 31.03.2025 | 31.03.2024 11 | Last dase for subrmisshon of claims | 29/052005

about 350 Sq. Meter, Akar in Rupees 7=00, (old Survey No. 144, Hissa No. 0, area admeasuring about 2200 Sqg. Meter out of (Audited) i (Unaudited) | (Audited) (Audited) (Audited) Motice s hereby ghver that tha National Gommpary Law Tribunal, (Court Room Necl, Mumbal

that Unit No. B-6, area 350 Sq. Meter) lying, being and situated at Village Vichumbe, Taluka Panvel, District Raigad, (2) Gat No. 1 | Total Income 10,273.77 |  8,459.71 7,191.36 32,474.52 | 32,782.58 Special Banch) has ordered the commencement of Bguidation of Sun-Power Metakics

144, Hissa No. Area admeasuring/about 330 Sq. Meter, Akar in Rupees 6=60, (old Survey No. 144, Hissa Noig, Unit No.-B-4, 2 | Net Profit/ (Loss) for the period before tax (194.05) | (18558.48) | (5,315.22) | (27,436.58) | (15,625.66) ';E“'f;;“zg‘;:?"' o’ Z104.2030, (NCLT Order communication received by Liguidator on

area 330 Sq. Meter) lying, being and situated at Village Vichumbe, Taluka Panvel, District-Raigad 3 | Exceptional items-gain/(loss) - (47,314.92) - | (46,184.53) - The -at;.hahsldars of Sun-Power Metalics Private Limited ara hareby called upon to submit

5. | SANDESH SUBHASH SALUNKE SEEMA 16-05- | 14th Rs. 6954876/- | Rs. 2000000/- (Ru- 4 | Net Profit/ (Loss) for the period before tax (194.05) | (65,873.40) | (5,315.22) | (73,621.11) | (15,625.66) their claims with proafon or before 29th May 20285, to the liquidator at the address
LOAN No._ RHAHKLY000021989 SANDESH 2019 April (Rupees Six- pees Twenty lakh and after exceptional items ] mignlipried sgaing ibem :"if:_- 0. !

Flat No 601 6th Floor B Wing Bldg No 2 SALUNKE 2025 | ty-Nine Lakh Fifty only) 5 | Net Profit/ (Loss) for the period after tax (194.05) | (65,873.40) | (5,315.22) | (73,621.11) | (15,658.55) The financial creditars Shali submit their claims with proof by electronic means only. All oiher
Sadguru Landmark Opp Vitthal Kamat Hotel Four Thousand 6 | Total Comprehensive Income (after tax) (204.96) | (65,869.28) | (5288.75) | (73,631.08) | (15,650.02) E’F“'W!?.Wa'fﬁl"l:'f“'““_Eﬁ'“]? W "“t“f FF'“:;F". n ﬂ?“‘l?f'-”f-"?'z's't”ff"-' EECLIONIC MESNS.
Tiwaa East Thane Naharashta-421605 Eight Huncreds e e T e o s L S
Als"o At: E/204 Tukaram Plaza Adiwali Seventy-Six Only) 1. The above financial results were reviewed by the aydit committee and thereafter taken on record by the Board of Directors at sitbmitesd by sitehy 3.513H.|.5h;;|.;er {,-,_,.nné 1_ru_: ;.;.ri;.l;.r;E Egﬁiverﬂy rasalution ;.a:.;..;.gslg.hn.jér
Haji Malang Road Kalyan Thane their Meeting held on 02-May-2025 The company's statutory auditors have conducted audit of the above audited financial tha nsehvency and Bankruptcy Board of India (Inselvency Resalution Procass for Corporate
Maharashtra-421306 results for the year ended March, 2025. Persaansh Regulations, 2006, shall be deermed bo be submitted under secton 38]

T - : : - 2. The above is an extract of the detailed format of Quarterly and Year ended Financial Results fied with the Stock Exchanges Milind Kasodek

Description Of The Mortgage Property:- All the piece and parcel of property bearing Flat No.601, 6th Floor, admeasuring under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the Lh“:dﬂ:, A

471 Sq.Ft Carpet (inclusive of pa|00n|es)= along with open Terrace admeasuring 27 SQ-F_t, B '.ng, Building No.2, Kf‘o".‘m Quarterly & Year ended Financial Results is available on the Stock Exchange websites (www.bseindia.com Reg o, IBE|/IPA-DOZAP-No. 0116/2017- 18/ 10285

as Sadguru’s Landmark, Opp. Vitthal Kamat Hotel, land bearing Survey No.104 H. No.6 Village Titwala, Taluka Kalyan, District and www.nseindia.com) and Company's website (https://www.nitco.in/corporate/investors/PDF Files/Quarter-Ended-March- Date | O2/05 /2028

Thane, Titwala East, Thane. 421605. 2025.pdf). - . For Nitco Limited Pison: Pung

In the circumstances as aforesaid, the notice is hereby given to the above borrowers, co-borrowers and/ or their guarantors iy . Sd/-

(where ever applicable) to pay the outstanding dues as mentioned above along with future interest and applicable charges Place: Mumbai Vivek Talwar =

within 60 days from the date of the publication of this notice failing which further steps will be taken after the expiry of 60 days Date: Friday, May 02, 2025 o el Chairman & Managing Director M . )
of the date of this notice against the secured assets including taking possession of the secured assets of the borrowers and {Under regulation 32 & 33 of IBBI (Liguidation Process) Regulalions, 2016
the mortgagors under Section 13(4) of Securitisation and Re-construction of Financial Assets and Enforcement of Security

Interest Act. 2002 and the applicable rules there under. LA.HK LUG ISTICS PH'“ATE LI MITED

Please note that under Section 13 (13) of the said Act, no Borrower shall, transfer by way of sale, lease or otherwise T I “d ia “ Ba “ k Liguidator of Lark Logistics Private Limited {"LLPL") hereby invites, Eligible Bidder(s) for
aDn)t( c;f h(l)s:; zesczu(::: assets referred to in the notice, without prior written conse:t :: th-e s:t(:)uf;.ed creditor. 0 participabon in E-auction Sale of Azsets of LLPL. listed hersin, on As iz Whese ig,
ated : ©3.19. uthorizeg Micer, = Whatever There is and Withcut Recourse’ basis as per the auction schedule stated hergin
Pl : MUMBAI Auth | t t & Infrastruct Limited 4 — F ='_ T = : S : R ;
— e . Alalidlc L. LA ;?; \:9 ﬁ’ and as per the detailed terms, conditions & procass listad in Bid Documeant which can ba
. P AT TR L P ' 1
. downloaded from :iibbi. c f\ fain sending an email
Bandra East Branch, MPP College of Commerce Scance Campus, Behind Teachers Cotony, Mear n?ﬂ larkla If: S{él:::aﬂh:;“hﬂnhﬂat om/ or can be obtained by sending an emal to
Vidya Magr Metro Station, Bandra East-400051. Ph: 8076754729 Email : bandraesst@indianbank, co.in s )
REF: BRI SARFAESI | 2024-25 /001 Date: 12.02.2025 ica" 1Bi
Lot Lot Naine. | Location snd Address Reserve Price”| EMD | Incremantal Bid
- _— _ DEMAND NOTICE Mo, {Rs.) (Rs.) Amount (Rs.)
» Registered Office: at Gateway Building, Appolio Bunder, Mumbai- 400 001, Notice under Sec.13 (2) of the Securitization and Reconstruction of Financial Assets and 1| Office | Office No. 304, I Flor,
m ah in :I = Fl N AN CE Corporate Office: al B Wing, 3rd Floor, Agastya Corporate Park, Piramal Amil Enforcement of Security Interest Act 2002. Gomosat | Shive Plaza, TS No
Building, Sunder Baug Lana, Kamani Junction, Kurla Wast Mumbai- 400 070 To, yumbai TAR 740 and 750
= 1. Nr. Shubham Shresnarayan Jaiswal and Mrs. Sunita Shreanarayan Jaiswal, B 601, Vinay Herilags, 2 S ” "
DEMAND NOTICE UNDER SECTION 13 (2) OF SARFAESI Act, 2002 : _ Opp. Mig Calony, Near Star Bazar, Mira Bhayandes Road, Mira Road East, Mumba, Maharashitra - 401107 I Esiaie, Maml, | -4JO00000 - | 1700006 | -300,000
Whereas you the balow mentioned Borrower's, Co-Borrower's, Guarantor's and Morlgagors have availad loans from Mahindra and Mahindra Financial SirfMadam, Andher {Eas), Mumbai -
Services Ltd by morpgaging your movable properfies. Consequent to default committed by you all, your loan account has been classified as Mon-performing Sub: Your Home Loan AJC, T1232567 15 with Incian Bank, Bandra Easl Branch 400055 admeasunng
Assel, whereas Mahindra and Mahindra Financial Services Lid being 3 secured credifor under the Act, and in exercise of the powers conferred under section :’;‘ "Et '::'h’gf:" MI;-HE:;"EL’;::';:ESEE;'-:i“ﬂ:':g’;‘ri;'“:;ﬁﬂ I'g;;'gﬁﬁg‘-‘;:ﬂﬁ“ﬂ"‘ D-[L"'” 2nd of you | the 1060 square feat approx.
132) of the said Acl read with rule 2 of Secunly Interest (Enforcement) Rubes 2002, issued Demand notice calling wpon the Borrower's/Co- Al ;:E nﬁwﬂ Sﬁhu you, In the course nrhant:ﬂg busingss. the following mzil?::;s. R R e LR Diate of Pubtlicabion of Auction Nobos (3 052025
Borrower'siGuarantors/Mortgagors as mentoned in column No. 1 to repay the amaunt mentioned in the nofices with future interast thereon within 60 days from were availed by you. ' Last Date for uplioading of unclertaking s 24.05.2025 (o be upioaded on
fhe date of nolice. 294, KYC documents & ofher indadakings | hitps: b baanknel cami )
Limnit & , P Total ' : -
Name of Borrower |Lnan i B Sacumt Date of NPA | Amount Due gi|  Maturs of e Outstanding :'1":::; ‘;;"{L"i“r::l';m umﬁt‘:‘:ﬂ“n Last Date of submission of EMD 23.05.2025 (o be degosted through e-walel
CODAITONSR. | g 4 saiv At ik ‘m::; i & Demand | inRs...)- No|  fRcliyl ofinterest | _ T8O | Butnot | accrued but as on geoount on hittas iibbi baanknet com)
(GuarantoriMortgagor Notice date |  As on {Rs.) : debited | not debited 12.09.2024 Diata of Inzpection of Propartias Froen 03.05.2025 1o 23,05.2025 (From 2 PM to
1. Mis. Boston Sanction Letter |Mortgaged movable Property details 1: First and exclusive change on the plant|  Date of Rs. | ’ Home loan Rs. Rs. Rs. Rs. 18,00 Rs. || N |5 P with priar intirmatien to liguidaled)
Export And bearing Ref.Mo. |and machineryfies, machineries spares, tools and accessories, electrical| MPA:  |7387.347.18- { | Mo, 7123256715 | 17,67.000.00 | 16,B2,766.00 | 47,097.00 it 17.29,882.00 Diate of Auction 26.05.2025 (From 3 PM 10330 PM)
Engineering DO09383455  [installations and fistures located at Mis, Boston Export And Engineering| 20.04 2025 | (Rupses I Total Rs. Rs. Rs. Re. 19.00 Rs. *Excluding taxes, levies, charpes, duties, transfer feas. stamp duty, reqlstration faes, premiums,
Company Dated: Company, Gala No. V=13 A, Qureshi Estate, Zilu Parab Road, Near Chinchotti Sevenly 17,67.000.00 | 16.,82.766.00 | 47.097.00 ' 17.23,882.00 ate. Mo representation as towarranties and indemnities shall be made.
(Borrower) 25022022, | Naka, Naigaon, District Palghar— 401208, As mentionad below: Demand | Three Lakh The first of you have executed the following documents for each of the said facilities: Important Notes:

2. Mr. Girish Kumar Loan No. Sy, o d-ﬁ':i - Motice date: [Eighty Seven The repayment of the said loans is secured by mortgage'hypothecation of property (ies). as given in the 1. E-Auction will be conducted on "AS IS WHERE 15", "A5 15 'WHAT 15 and "WHATEVER
(Co-Borwer 1) | [ContractNo. Iy, Machine Model and Make nlity|  SuPpPlier 20042005 | Thousand schadule hereunder belonging to you _ THERE 15 BASIS" and NO RECOURSE BASIS through approvad service provider PS8

1. Mr. Vinod Kumar | /SBLOC122300041 [ TE0GA T Thres Daspite repeated requests calling upan you to pay he amounts together with interest; all of you and each of Alliance (ASiance of all Public Sectar Banks),

Purohit & TLCHN WA LK ERE AN TR 2 e Hundred you whe are aindly and severally Babbe rovo [ailed and commilled dalaultin 2, The sale sha¥ be subict to provisions of Insolvency and Eankruptcy Code, 2018 and
q LATHE MODEL Mi08JL5-1l With Standard And PRECISION : . g o
(Co-Borower2)  |\SBLOCIZZSISTAAN | vl Acenssories (Sarial No. 30117C) ENGINEERING Forty Seven || [{3.No-| Nature of Facility JHIHTE OF CorARTION:S Liquidation ragulations made thereunder. All ciaims in raspect of any liabdity of the CO {Lark
; TSUGAMI MAKE CNG PRECISION AUTOMATIC INDIA PYT. LTD and Eighteen Home Loan | 1. Demand promissary nobe DL 29/11/2021 Logistics Private Limited) prior b suction date shall be desit acoordingly. All claims/liabiliies
Loan amount ; Paisa anly) 1. (Alc 7123256715) | 2 Leter of Martgagor confirming deposit of titie deeds for borrowers Dt, in fespacd of assels wader awclion alter auckon dale shall be sole responsbility - of the
HE.".ﬂr 27 ROGI- LIBIIHE MGDEL “I'ﬂﬂ-l" With Standard lﬁll'ld g ¥ 014 2021 suceaseiul Biddar
; it Optional Accessories (SerialMo. 3064 | | | | o&=w. 11 —mmrr—m—mrrrrrrm—mrmm—m—————— . ; : ; ;
(Rupeas One TEUGHMI MAKE él"-l': F'HIECISH;H ﬁ.U?éH\"lﬁ.TIE 24.04.2025 repaying the amount due. The loan account has been classified as Non-Performing Asaet since 09(11/2024 3. The _':DITIFEE E-Auction process document containing details of the Assels onime e
Crore Saveniaan : |- in accardance with directions/guidelines relaling to assel dassiications issued by Resenve Bank of India auction Bid Form, Declaraton and Undedaking Farm, General Terms and Conditions of
Lakhs Twenty- Ll"'T_HE MODEL M’IDEJF'H With Standard .ﬂ.rlu;l The cudstanding dues payable by vou as on 11.02.2025 amounts 1o Ra. 17,29 882/- (Rupess Seventeen online muclion sake sre avalable on webste Mipeiobi baanknal cory
Saven Thousand Optional Accessones {Seral No, 301465, 3N14TC) Lakhs Twenty Nine Thousand Eight Hundred Eighty Two Only) and the said amount carries furlher 4, Theintending bidders. prior to submitting their bid, should make thair mdependent inquiries
Eight Hundred and || 2 |FEELER WMC-VMP-Z3Awith Mitsubishi MB0A | 1 |MAG India Industrial ;ljﬁﬂ;?ﬂ Et:':ue mﬂd Tdtﬂ f'm* ;ﬁ-?ﬁ;ﬁf{“" E'E:;ﬂﬁf figna&;ﬂﬁﬂut- S G reqarding the fille of proparty, laase rent, if any, dues of Iocal authorifies, ale. and shafl bear
i ' ' . - Brm barrower under ritization a BE clicn inancial Assels and Enforosmaen G .
inghy-5x Only) MATERIAL No | VKC1-Z3A-ME0-028 Automation Systems Security Interest Act 2002 means any person whio has been granted financial assistanca by Bank or who has s Lﬂnﬁej Ehzngﬁd EI:“'rlﬂrI iﬂF;ﬂ?jﬂl:rﬂ;;EﬂElsl:'ld "‘IEIJ-EII:LII;:;{EPEH‘{]HI s ﬂT;
Pt Lid. giver amy guaranbes.or créaled any morgags | creabed dhangs a8 Sacunty for the said linancial assislance HIPEMQE ) Sy Emm_ Ve Tha el b aesy ; b Ve Canha mEpack
5 [UNIVERSAL TESTING MG ELECTRONIC] 4 |FUEL instruments & granted by the Bank by the prospective bidoars a1 the sila by contacting tha liquedatar and his beam .
(UTE-60) Engineers Pyl Ltd. Therefore, all of you and each of you are hereby called upon to pay the amount due as on date viz- Rs, 5. The intending bidders are required to depasil the Eamnest Maney Deposit (EMD) through
Seral Mo 030226752 [Quantity=1) ' 17.29,882/- (Rupees Seventeen Lakhs Twenty Mine Thousand Eight Hundred Eighty Twao Only) together their own e-wallet account on the hitps fisbl bagnknel comi partal,
EEII:-'I'HEFEDGH@E_ EESSS (Quantity—1) wilh infenes] f_rLlrrl this date hill date of payment within G0 days from the dale of this nodice issued under 8. Incase abid is placed in the f2st 5 minutes of the closing time of the a-auction, the clesing
BRINELL HARDNES Sec. 132} fading which Bank will be consirained to exercize its rights of enforcement of secarity interest time: will automatically get extendsad for & minutes with unlimitad extension. Tha bidder wha
L STESTERB-3000 0 without any further reference 19 vou under the said Act, 1T you Fall fedischarge your Fabilies in fullwithin 60 subrits the highast bid amount on slosure of e-Auction procass ehall be declared as the
Sarial Mo:- 032022109 (Quantity=1) days from the date of this notice, Bank shall be exercising its enforcement rights under Sec 13(4) of the Actas &y fI.I|IEI.:|Iﬂ-E':‘ ita : -|-r = i Saakahoidare’ Consultation Commiltes and
IMPACT TESTING MACHINE (IT 30-5TD) againsl the secuned assels given i e Schedule areanders, D:fﬂ £ \ i Efm'!'." 'a".m budieilithad = CNANERON LOMmmitee anc 2
fat Mo 035071 641 (Quantity—1 On the expiry of 60 days from the date of this notice and on your failure ta comply with the demand, Bank shall communication 1o that effect will be issued throwgh electronic mode. _
y-1) lake necessary sleps ho lake possession for exercising its rights under the Act, T Asper proviss 1o sechion 35{1) if) of the Coda, the misrested bidder shall not be elighla o
4 [Miton XL2 100G Ganaral Metal Anabyser i OYMAMIC Pleass note that as per the provisions of Sec. 13 {13} ofthe Act no fransfer of the secured assets (givenin the sLibert & bid it fails 1o meed the ebgibilly criteda as set oul in seclion 294 of the Code (as
(Sarial No, 118047} Technology Systems schedyde hereunder) by way of sale, lease or othenwise, shall be made after the date of this notice without the armendesd {rom teme 1o time)
Meediess to menton that this Nobice i addressed o you wilhout préjudscs to any ofher remedy available lo " Ll §
. i Ecre ! i I s EMD of unsuccassiul bidders shall be refundead wihout any inerast, hank charges and any
FROJECTORICONAQODPS  (Quantity-1) lhe Bank. Plesse note that thés notice is issued without prejudice to Bank's right to proceed with the o T EMD ehall ot e *
Compirar System Tor ICON 400 DPSMic proceadings presently pendging Before DRTRO of DRTORAT Court and procesd with the execution of GIhOrEnargeg. 1 SR Bhal nenhaeny i gr?s. .
(Quantity -1] ardardacs ohtaiatio b cilamted: 9. The Successful Bidder shall baar the spplicabia stamp dutiesfieass fransfer charga, faas
Pleass note that the Bank reserves ts right bo call upon wou o repay the Eabilslies that may arse under the el and 2l the local laxes, dulies, rales assessment charges, [ees ok, in respect of Eha
TOTAL 1 outstanding bills discounted, Bank guarantess and letters of credit issued and established on your behalf as praperty pul &n auction.

Nodics is tharefora given 1o the Borrower! Co-Borrower| Guarantor & Mortgagor as mentioned in Column Ne.1, calling upon them to make payment of the well as other contingent liabdlities _ r 10, The successhd badder will make arangements and will take appointment from fhe sub

apgreqate amount as shown in column No_5, against all the respectiva Borrowen' Co-Borrowerwithin 60 days of PubScation of this notice as the s3id amount is ::;':ﬁrda:; *:i“::ﬁ”"ﬁ:m&riﬂﬁgiuiiﬁzﬂg jﬂilﬁL‘]ﬁiﬁf‘HmEEmct and the Rubes framed thers under reqistrar concamed for the purposs of registration of the sale.

found payable in relation to the regpective loan account a5 on the date shownin Column Mo 5. itis made clear that if the aggregate amount fogether with future The Undﬂr.signsgrils i gulj..' il F il ;;r .Ithl El-anh o i e B mran e i 1 In1&res-1&:l_ap|:ﬁuanlz5 are raquirad o 5l..l|_:'=I1'Ii1.r{!-:|l.|i5i|t=,I gocumants and deposit EMD -B_FI'IGI..II'II

interest and other amounts which may become payable lill the date of paymenl, s not paid, Mahindra and Mahindra Financial Services Ltd shall be Section 13 aforesakd. on hilps-ibbi baanknet.com' by logging into the poral &5 buyer, and also required to

constrained to fake appropriate action for enforcement of security inferest upon properties as described in Colemn Mo 3. Please note that this publication is SCHEDULE subimi ihe shgibdity document in the same partal, R

., L FATHLE 3 : t - - - i = . he gpecific detalls of the assets in which security interest is created are enumerated hereyndear . Prospective bidders shall submit an undertalong that they do not suffar from any inefigibilty
made without prejudice to such rights and remedies as are avaiable fo Mahindra and Mahindra Financial Services Ltd against the Bormower's! Co LQRTE;GEDAISEHE bl 'F: i 4.E|1 EIH'IEJ =l ﬂl;_n r-?d B 12, P paiie hﬂzc'llh-:ahﬁ“ Ehr.lalb:l i d;rtalu II-I| ‘rll-: :-'dimha‘lifrf fd_ g bild
: il P H T AT : T&: - Proparly situaisd al Flai No. 401, 41h Floor, ing, Buiding Mam astor” in pnder saction 204 of the Co g exient applicable an {ff found ineliginle at any

E{JrrtI'!l*El'il' Gua_l'-.-_ll'l!nr B hﬁ::-_rlgagug:-rs of the 5-5:!:‘1 ﬁna!malﬁ under ine taw, you are [UﬂhEr requested h;,l note thal as per E_Ef.ilnl‘l 13{13) of the sald "".':l" you F!rE Thakur Galazy Complex siuated at Plot Mo RH-81, Tarapur Indusinal Area, Boisar YWest, Palghar - 401501 stage, the sames! money deposited shall be forfsited,

resirainad! prohibited from disposing of or deafing with the above security or transfeming by way of sale, lease or otherwize of the secured aszset without prior 1 ? ' Sdi

consent of Secured Creditor, 2 -

: - Yours Faithfully, Vikas Garg

Date: 03.05.2025 Sdi- Authorised Officer, Sell. s y ;
: _ ¥ : Date: 03.05.2025 IBEI Ragn Ma.: - IBEVIPA-001/P-PO1050/2047-1811733
Place: Palghar, Maharashtra. Mahindra and Mahindra Financial Services Ltd. | baper.financialexpress.com Chief Manager & Authorised Officer, e Liguidator — Lark Logistics Private Ltd, (In Liquidation)
Indian Bank] | Place: New Dethl Email - cirp Jarklogistics@gmail.com, Ph, —+31-8310024380
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GHIUET Late. Marshal John Fernandes 2 dRIE ol HTE &
3099 it Pragati Multispecialty Hospital, Dahisar East,
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Sr.| Name
No. |

Type of | Account |Bank Name| Amount
| Account,  No

PNB Bank |
Mr. Marshal | Saving 10712100 Gokhwarne

J. Fernandes 006410

29,036/-
Vasai |

aﬁa Late. Marshal John Fernandes & Late. Celin Marshall
Fernandes T 714 S{ciell Hgad U, ST 31X @refiel AT,

Sr.| Name
No. |

Type of | Account |Bank Name Amount
| Account|  No |
50,000/-
Maturity
10713011 OBC Bank | date(09/
Deposit | 004604 now merged 02/201
to PNB B8+
Bank Accrued
Interest

Mr.Marshal
1 |J. Fernandes| Term
and Miss.
Celin
Marshal
Fernandes |
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